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(b) if o what are his cpinions and 
what action Government have taken 
on rthat ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF R'AILWAYS AND IN 
THE DEPARTIV ... ENT OF PARLIA-
MENTARY AFFAIRS CSHRI MAL-
LIKARJUN): {a) and (b). Presum-
ably, the reference is to the 
inquiry report. of the Commissioner 
of Railway Safety Bangalore, on 
the colli. ion of 20 Up Trivand-
rum Madras Mail with a Goods 
train and the subsequent collision 

' betw n 69 Down Yercaud Express 
and derailed vehicles of the earlier 
collision between Kettandapa tti and 
Vaniyam badi stations of Southern 
Railwav on 11-2-1981. 

In the report, Commissioner of 
R'ailway Safety ~  otserved that 
while his inquiry was in progress, the 
press and even the Guv .rnment owr:.ed 
Films Division gav wide publirity to 
a theory about the cause 0! the acci-
dent which was not based on facts. 
Such a thing is not ~  as it 
would prejudice the our$e of the in-
q ui:ry. He has recommended that the 
o ~ .  may take r:tpJJl'.'opriate 
~  to dissuade the news media par-
ticularly rthe Film. Division, from 
putting up unverified versions relat-
ing to an accident. 

The observations of the Commis-
sioner of Railway Safety have been 
brought to the notice of the Films 
Division who have advised that their 
report on the accident was based on 
information appearing in certain 
bading newspa,?ers. The Films Divi-
sion have, however, assured that their 
offi<:ers and units would be more care-
ful in future and not depend entirely 
on press reports on accidents, and 
that they would confirm from 
official sources the facts of the aeci-
dents before recording them h"! the 
commentary of the films. Instruc--
tions have also been given to the 
Zonal Railways emphasising Inter alia 
that photographer5/Films Divjsion 
Cameramen should be conducted to 
the site by a respansible railway ·Offi"' 

cial who should ~  that no inac--
curacies are allowed to creep in the 
film. 

Mid-day Meals in Delhi Primary 
Schools 

208. SHRI BHEEKHABHAI: Will 
the Minister of EDUCATION AND 
CULTURE be pleased to state: 

... (a) the number of primary srhools 
under the control of U.2lhi M .. unicipal 
c 'orporation where books and uni-
forms are given free of cost to weaker 

section of society; 

(b) whether uniform policy is pur-
sued for the primary schools in Delhi 
in matter of nutrition/mid-clay meals; 

· (c) whether ~  meals to pri-
mary schools are given by the Munici-
cipal Crporation of Delhi in line with 
New Delhi Municipal Committee; and 

(d) reasons as to why Munici;>al 
Corporation of Delhi school do not 
follow New Delhi Municipal Com-
mi1ttee s:hools in matter of distribu-
tion of free uniforms? 

THE MINISTER OF STATE OF 

THE MINISTRIES OF EDUCATION 

AND CULTURE AND SOCIAL WEL-

FARE (SHRIMATI SHIELA KAUL): 

(a) Textbooks are given free to all 

children in 1565 primary Schools 

under the control of Delhi Municipal 

Corporation. Uniforms are given free 

to children belonging 1to weaker sec-

tions only in all these primary 

schools. 
(b) No, Sir. 

(c) No, Sir. 

run by NDNiC, 

In 6-1 vrimary schools 

Mid-clay meals are 

provided to all children, whereas in 

the primary school& under the o ~ 

of DMC, only children belonging to, 

w0aker ~ o  are covered ~ · 

the mid-da1y meals programme,... 
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(d Co in\ of fin clal r sour-
c. is the reason fo this. 

Memo from Claims Sta.ff Assoclaiion, 
Commercial Br_aa.clt, Madras 

209. SRR1 M .. M. LAWRENCE: Will 
t Minister of IL WAYS be pleas-

&d to state: 

(a) whether he ha3 rec el ved memo-
r Glum from the Cfaims Staff Associ· 
ation, Commercial Branch, Madrat 
opposing the proposal o~ the Admini• 
tration to shift the Claims Office to a 
new place; and 

{D) i! so, what steps have been 
taken in this m tter? 

THE DEPUTY MINISTER IN THll 
MliNISTRY OF RAILWAYS AND IN 
T . DEPARTM T OF PARLJA .. 
NTARY Ai'FAIRS (SHRI lVlALLI-

KARJUN): (a) Yes. 

(b) Some 9eetions, namely, the 
Claims Prevention SectionJ the Statf 
Liability and the Inter-Railway Liabi-
lity Sections, the Court and Law Sec· 
tions have been shifted to the new 
building. While transferring the work 
and staff, it has been keot in view 
that there is minimum dislocaition of 
work and least inconvenience to 
staff. 
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